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Railway Line to J. & K. Coal Mines

496 Shri Gopal Datt.
. Shri Abdul Ghani Goni:

Will the Minister of Railways be
pleased to state:

(a) whether 'L is a fact that a sur-
vey has been -ecmpleled for a rail-
way line upto coal mines in Jammu
and Kashmiir, and

(b) 1f so, the stcps proposed by
Government 1o put il into effect and
the proposcd siages in which the
work would be completed?

The Deputy Minister in the Minis-
try of Railways (Shri S. V., Rama-
swamy): (a) A preliminary survey
for a B.G. line from Kathua to Jam-
mu and onwards to Riasi, which is
near the coal bearing areas, has re-
cently been completed by the Nor-
thern Railway and the survey report
is under preparation,

(b) There is no provision in the
Railway's Third Five Year Plap for
the construction of the line beyond
Kathua. 1t is, therefore, too early
to say, when the construction may be
sanctioneq and completed.

Royalty on Timber

497, Shri A. §. Saigal: Will the
Minister of Food and Agriculture be
pleased to refer to the reply given
to Unstarred Questions Nos, 1836 and
2019 on the 14th and 19th December,
1960 respectively ang state:

(a) whether Government ultimate-
ly charged royalty on 7,000 tons of
timber that was lying in the North
Andamans in  the Depots of the
FTOTEST- Lessee there, and what quan-
tity of timber out of these 7,000 tons
wa;' actualy shipped by the Lessee;
an
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(b) the amount of royalty bill since
issued by Government to the Forest
Lessee of North Andaman  Forests
for timber lost due to the negligence
of the Lessee from April, 1959 on-
wards and whether the Lessee h:ua
paid such royalty bills?

The Minister of State in the Minis-
try of Food anq Agriculture (Dr.
Ram Subhag Singh): (a) and (b).
The information is  being collected
from the Andamans Administration
and will be placed on the table of
the Sabha on receipt.

—_—

12.1 hrs,

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC IM-
PORTANCE

SiNo-PAKISTAN BORDER AGREEMENT

Shri Hem Barua (Gauhati): I call
the attention of the Prime Minister
to the following matter of urgent
public importance and I request that
he may make g statement thereon:

The Sino-Pakistan Border
Agreement and the reaction of
the Government of India thereto.

-

The Prime Minister angd Minister of
External Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):
As the House is aware, the represen-
tatives of the Governments of Pakis-
tan and the People’s Republic of
China have signed what has been
described as an agreement regarding
the alignment of the boundary bet-
ween Sinkiang and that part of the
Indian territory in Jammu and Kash-
mir which is under Pakistan’s illegal
occupation. Details of the agreement
have alreadvy appeared in the press.
A copy of the agreement as released
by the Government of Pakistan in
Karachi is being laid on the Table of
the House. [Placed in Library, See
No. LT-8504/63].
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[Shri Jawaharlal Nehru].

2. According to  details released
officially in Karachi, the Government
of Pakistan first informally sounded
China and then sent a diplomatic note
on March 28, 1961, expressing the
desire to negotiate demarcation of the
boundary. The Chinese Government
reacted formally to this offer, about
a year later, that is in February, 1962.
On May 3, 1962 the Governments of
Pakistan and China issued a joint
communique, in which they agreed to
conduct negotiations on the subject.
We protested against this develop-
ment to both Governments. In view
of these developments, our represen-
tative in the Security Council stated
our position, authoritatively, during
the debates on Kashmir, on May 4
and June 22, 1962.

3. On the eve of the Indo-Pakistan
talks on Kashmir and other related
matters, the Governments of China
and Pakistan announced an agree-
ment, in principle, on the alignment
of the border of the illegally occupied
area of Kashmir with Sinkiang. Sar-
dar Swaran Singh, Leader of the
Indian Delegation, immediately made
our position clear to President Ayub
Khan and Mr. Bhutto in Rawalpindi,
and again to Mr. Bhutto, later, when
the talks were resumed in Delhi, in
January last, On January 26, we lodg-
ed a protest with the Government of
Pakistan against the decision announec-
ed in the joint communigue issued
by them on December, 28, 1962.
Another protest is being lodged with
the Government of Pakistan against
the signing of this Sino-Pakistan bor-
der alipnment agreement in Peking.

4. It has been stated in Karachi
that the difference hetween the
Chinrse claim line and the Pakistan
claim line was 3,400 square miles.
In the final agreement, Pakistan
claims to have received 1,350 square
miles, including 700 square mile- of
area which was in China's pnssession.
The Chinese have been given 2050
square miles under the agreement.

5. According to the Survev of Pa-
kistan mans, even those published in
1962, about 11,000 square miles of
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Sinkiang territory formed part of
Kashmir. If one goes by these maps,
Pakistan has obviously surrendered
over 13,000 square miles of territory.

6. Although, according to the agree-
ment, the parties have agreed to de-
limit the boundary on the basis of
the traditional customary boundary
line, including natural features, the
boundary, as agreed to, does not do
s0. The Pakistan line of actual con-
trol, according to the map, which the
Government of Pakistan had suppli-
ed to our High ~Commission, lay,
across the Kilik, Mintaka, Khunjerab
Passes; but, thereafter, the line left
the watershed and followed neither
the Aghil Range, which is the tradi-
tional boundary, nor the Karakoram
Range along which the alignment
claimed by the Government of China
lay. In fact, the Pakistan line of
actua] control ran along no definite
natural features, but cut across the
tributaries of the Shaksgam river and
sometimes lay half way up the slopes.
It then reached the Karakoram Pass.
Running south of the traditional align-
ment, the Pakistan line of actual
control surrendered about 1,600
square miles to China. The differ-
ence between the Pakistan and
Chinese alignments was about 2,100
square miles.

7. The agreement claims to be pro-
visional, and yet so much haste has
been shown in concluding it It is
significant that it is not subject to
ratification. Thus the National As-
semhbly, the Press and the public
of Pakistan have been given and will
be given no opportunity tn examine
the terms of this agreement.

8. I have already stated in this
House, that we are, naturally anxious
to hawve a settlement with Pakistan;
but T eannot help feeling that the
joint announcemont on December 26,
the Pakistan Government's announce-
ment on February 22, to sign  the
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border agreement in Peking, and
finally the signing of this agreement
have been timed to prejudice the
outcome of the joint talks on Kashmir
and other related matters. However,
as an earnest of our desire for an
honourable and equitable settlement
with Pakistan, we propose to conti-
nue with the talks in Calcutta. I have
also stated that a settlement does not
mean that we accept whatever is
proposed by Pakistan—right or wrong.
‘We cannot abandon the principles we
have always valued,

9. The other party to the agree-
ment, namely China, in spite of its
professions that it has never involwf-
ed itself in the dispute over Kashmir
or its absurd claim that the boundary
negotiations have promoted friend-
ship between the Chinese and Pa-
kistani peoples and are in the inb.f-
rests of Asia and world peace, is
directly interfering in Indo-Pakistan
relations. By doing this, China is
seeking to exploit differences bet-
ween India and Pakistan on the
Kashmir question to further its own
expansionist policy. The Govern-
ment of India have made their posi-
tion clear jn a protest against this
agreement which has been lodged
with the Government of the People's
Republic of China.
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Shri Hem Barua: In view of the
fact that the Sino-Pakistan Agreement
is a direct affront to us, on the top of
which President Ayub Khan has
added insult to injury by his state-
ment to the effect that it is Mr.
Nehru's pride that is standing in the
way of an understanding between
Pakistan and India on Kashmir—he
even ventures to suggest some two
other namegs of Indians who....

Mr. Speaker: Order, order. Such
a long statement cannot be allowed.

Shri Hem Barua: May I know why
is it that Government have considered
it reasonable to pin their faith the
illusion of talks even in the context

of this perfidious conduct of Pakis-
tan?

Shri Jawaharlal Nehru: I have
already answered that question in the
statement that I have made,

Shri Hem Barua: I asked why it is
considered reasonable even in the
context of......
Mr, Speaker: Government's stand
has been made clear.

Shri Hem Barua: I have pointed out
a new development, and I ask in the
context of these developments, why
is it that Government considers it
still advisable or still reasonable to
pin its faith to the illusion of talks
with Pakistan?

Shri Jawaharlal Nehru: The only
new fact apparently that the hen.
Member points out is the statement
by President Ayub Khan in which he
has expressed his displeasure of me.
I am sorry I have displeased him.
That is all T can say. But that will
not make us change our policies.

Mr. Speaker: Shri Priya

Gupta.
Shri Ram Sewak Yadav.
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Shri S. M. Banerjee (Kanpur): Has
the Government of India made it clear
to both countries, China and Pakistan,
that it repudiates this agreement and
that it will not be bound by this
agreement at all and India is free to
act as it likes?

Shri Jawaharlal Nehru: Yes, Sir;
that is clear.
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Mr. Speaker: That is too wide a
guestion to be answered here.

Shri Hari Vishnu Kamath (Hoshan-
gabad): During the last few months
when this rather shady  deal was
under the consideration of the Gov-
ernments of China and Pakistan, what
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measures were laken by our Govern-
ment to apprise all friendly countries
of the ma‘ler that was going on bet-
ween the two countries—particularly
by means of pamphlets, maps, etc.—
su as to enlist their support and
sympathy for our case and, secondly,
arce there reasons to apprehend that
there are secret clauses in this agree-
ment between Pakistan and China?

Shri Jawaharlal Nehru: The fact
that we placed this matter before the
Security Council was an attempt on
our part not only to reach the Security
Council but all the members thereof.
They are perfectly aware of it....
(Interruptions).

Shri Hari Vishno Kamath: Did our
Missions abroad issue maps, etc.?

Shri Jawaharlal Nehru: I could not
give whether this was done. But
there was no need. Before we knew
the details of the clauses and detailed
terms of the agreement, it could not
have been done. But the major fact
remains that this is part of Jammu
and Kashmir State which has been in
occupation by the Pakistan Govern-
ment and they are agreeing to a
treaty on this illegally occupied bor=-
der. That is a major fact. Whether
you show it on B map or not, it does
not carry one very further.

Shri Harl Vishnu Kamath: But one
will understand it better.

Shri Jawaharlal Nehru: We did not
know till yesterday what the exact
position was.

Mr. Speaker: Papers to be laid.

Shri Harl Vishnn Kamath: Sir, the
second part of my question remains
unanswered

Shri Priya Gupta (Katihar): Sir, 1
rose thrice but I have not been called.

Mr., Speaker: His name was called
.but he did not stand up.

Shri Priya Gupta: I was in the pro-
cess of standing up...
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Mr. Speaker: In that
took too long.
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Shri Hari Vishnu Kamath: Sir, may
I again point out that the second part
of my question has not been answer-
ed. If you rule it out for any reason,
it is all right.

Mr. Speaker: Papers to be laid.

Shri Harl Vishnu Kamath: Have you
ruled it out, Sir?

Shri Priya Gupta: Sir, I want an
opportunity. Is it not the privilage of
a Member...... (Interruptions).

Mr. Speaker: There is no privilege
at all. Simply because a Member’s
name is bracketed, he does not get a
right nor is an interest created that
he must be given an opportunity....
(Interruptions.) Then again, I called
him; he did not stand up and then I
called the next Member, Papers to
be Jaid on the Table.

12.29 hrs.
PAPERS LAID ON THE TABLE

ANNUAL REPORT ON WORKING AND
ADMINITRATION OF COMPANIES
Act

The Minister of Industry in the
Ministry of Commerce and Industry
(Shrli Kanungo): Sir, I beg to lay on
the Table a copy of Annual Report on
the working and administration of the
Companies Act, 1956, for the year
ended the 31st March, 1962 under
gection 638 of the Companies Act,
1956. [Placed in Library. See No.
LT-901/63].



